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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 850/XC-S-1-21-525-2021
Dated Lucknow, December 20, 2021

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh
Motor Yaan Karadhan (Sanshodhan) Vidheyak, 2021" introduced in the Uttar Pradesh Legislative
Assembly on December 16, 2021.

THE UTTAR PRADESH MOTOR VEHICLES TAXATION (AMENDMENT)
BILL, 2021
A
BILL
further to amend the Uttar Pradesh Motor Vehicles Taxation Act, 1997.

IT Is HEREBY enacted in the Seventy-second Year of the Republic of India as
follows :-

1. (1) This Act may be called the Uttar Pradesh Motor Vehicles Taxation Shorttitle and
(Amendment) Act, 2021. commencement

(2) It shall be deemed to have come into force with effect from the 9
day of November, 2021.
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Amendment of 2. In section 10 of the Uttar Pradesh Motor Vehicles
section 10 of Taxation Act, 1997, in sub section (3) after the second proviso,
U.P. Actno. 21 the following proviso shall be inserted, namely :-

of 1997 “Provided also that where the operation of vehicles is
permitted exclusively in the free zone declared in the reciprocal
agreement between the State of Uttar Pradesh and the State of
Madhya Pradesh, wherein tax exemption is also allowed, the tax
payable under this section shall be exempted wholly or partially in
accordance with the said agreement in the Chitrakoot Local Area.”

Repeal and 3. (1) The Uttar Pradesh Motor Vehicles Taxation U.P. Ordinance
saving (Amendment) Ordinance, 2021 is hereby repealed. no. 9 of 2021

(2) Notwithstanding such repeal, anything done or any
action taken under the provisions of the principal Act as amended
by the Ordinance referred to in sub-section (1) shall be deemed to
have been done or taken under the corresponding provisions of the
principal Act as amended by this Act as if the provisions of this
Act were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Motor Vehicles Taxation Act, 1997 (U.P. Act no. 21 of 1997) has been enacted
to provide for the imposition of tax in the State on motor vehicles and additional tax on motor vehicles
engaged in the transport of passengers and goods for hire.

The geographical location of district Chitrakoot located in Uttar Pradesh is such that some areas
fall in Uttar Pradesh, then some areas in Madhya Pradesh and again some areas fall within the borders of
Uttar Pradesh. Since Chitrakoot is a major religious place, the movement of vehicles from Madhya
Pradesh and Uttar Pradesh often happens in the Chitrakoot District.

It was announced by the Hon'ble Chief Minister on October 23, 2017 in Chitrakoot District that
some areas located on the borders of Uttar Pradesh and Madhya Pradesh in Chitrakoot District should be
declared as free zones, so that there is no obstruction in the movement of vehicles of any kind.

There is a provision of free zone in Article 6 of the mutual agreement dated November 21, 2006
between the State Governments of Uttar Pradesh and Madhya Pradesh, according to which if the free zone
comes in Uttar Pradesh, then vehicles are exempted from vehicle tax, additional tax and the payment of
tolls (Toll) in the State of Uttar Pradesh and if the free zone falls within the Madhya Pradesh, then vehicles
are exempted from the payment of vehicle tax and tolls (Tolls) in the State of Madhya Pradesh.

In view of the aforesaid agreement and in order to fulfill the announcement made by the Hon'ble
Chief Minister it was decided to amend the aforesaid Act by inserting a proviso to sub section (3) of
section 10.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Motor Vehicles Taxation (Amendment) Ordinance,
2021 (U.P. Ordinance no. 9 of 2021) was promulgated by the Governor on November 9, 2021.

This Bill is introduced to replace the aforesaid Ordinance .

ASHOK KATARIYA,
Rajya Mantri (Swatantra Prabhar),
Parivahan.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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